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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR ASHOK MENON
Petition(s) for Special Leave to Appeal (Crl) No(s).4016-4017/2009
Kl RAN AGGARWAL Petitioner(s)
VERSUS

STATE OF PUNJAB & ANR Respondent ( s)

(Wth appl n(s) for stay and office report)

Date: 15/02/2010 These Petitions were called on for hearing
t oday.

For Petitioner(s)
Ms. Shal u Shar ma, Adv.

For Respondent (s)
Ms. Varuna Bhandari Gugnani, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Service of notice is not conplete in respect of
Respondent No. 2. Counsel for the Petitioner is directed
to furnish t he | at est and correct addr ess of t he
unserved Respondent within two weeks and issue fresh
notice in the correct address.
List the matter on 22.03.2010.

(Ashok Menon)
Regi strar
PS



